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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ gSg 4 >.’ _/RG/LP Dated: fS .03.2025

It is hereby notifi4d that vide High Court Order Dated 04.03.2025

Mr. Arya Kapoor
S/O Shri Vivek Kapoor
R/O H.No. 196-A Sector-5 Tehsil Bahu District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-44-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there beforeJ

“’T&" "PT;

JA

By Order

No: 1 3?dg r b /RG/LP Dated 11 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arya Kapoor, Advocate

. .. ...for information and necessary action.

4
5.

6.

7
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''=': \ //mY’s
(T;TJ""#f '"n>



2

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 81 A /RG/LP Dated: /) .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Anu Sharma
D/O Shri Banarsi Lal Sharma
R/O Rajal Tehsil Nowhsera District Rajouri.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-45-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. I /
#%.J

By Order r, ' \ _/n’Y
(Reg istmAdminist©tion)

EU M be.03.2025 v

I

Fbq'}1 .}8
Copy fo

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anu Sharma, Advocate

for information and necessarv action

No: i/LP Dated 13

rwarded to the

4
5.

6.

7

J' /:,/

:'I\ /;f(n ' \ / \

(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: gee '>f /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Arif Salam Bhat
S/O Shri Abdul Salam Bhat
R/O Checki Bonadialgam
Tehsil & District Anantnag.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this' notificajion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-46-2025 in the roll of Advocates maintained)y this Registry.

The renewal/extension of provisional - licence/enro11ment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before

:SIrS)Order
dmi nis£ration)

_/RG/LP Dated /3 .03.2025No cnr

forwarded to th
Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libral High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arif Salam Bhat, Advocate

. . . . ..for information and necessary action.
/nI

7

(Registrar

tu
administration)

WWf
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power£ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

R
ENROLLMENT

NOTIFICATION

No: gZ kB if /RG/LP Dated: /3 .03.2025

It is hereby notified that vide H igh Court Order Dated 04.03.2025

Mr. Avilash Kumar
S/O Shri Tarsem Lal
R/O Rakh Arnia Tehsil Arnia District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-47-2025 in the roll of Advocates maintained by this Registry,

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expi unless the absolute/final

enrollment as an Advocate is ordered there before

T)
kggis1 Emin istr£ii’on

By Order

N„ 15Slt'yt1 /RG/LP Dat,d 73 .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avilash Kumar, Advocate

. .. ... for information and necessary action.

O/ @%d

4
5.

6.

7 P-
1<Dr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION
bNo: R£ /RG/LPP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Aryan Singh Kapoor
S/O Shri Vicky Kapoor
R/o 94/1 Channi Himmat, Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned UniVersity and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-48-'202S in the III of Advocates maintained by this Regis

licence/enrollmentThe renewal/extension of provisional must be

sought by the advocate before the date of exDi unless the absolute/final

A ._/A/\M\

By Order .-.. L./n”“
(Registrar Administration)

L @ M'No: 13£}{ ' By /RG/LP Dated Ii .03.2025

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aryan Singh Kapoor, Advocate

. ,. ... for information and necessary action .

2
3.

4
5.

6.

7
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 86 /RG/LPPD Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Akshay Mohit
S/O Shri Sudesh Kumar
R/o Village Rasli Gadheran,Majouri,W.No.1,H No .153 Tehsil
Basantgarh District Udhampur.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-49-2025 in the roll of Advocates maintained by this Registry.

unless the absolute/finalbefore the date of exoisouaht bv the advoca

enrollment as an Advocate is ordered there before

: (;}B
t rant ist}ation)

The renewal/extension of provisional licence/enrollment must be

(
By Order

No: 159)3 rho /RG/LP Dated 13 .03.2025

Copy forwarded to the: -
1 . Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akshay Mohit, Advocate

. .....for information and necessary action.

4
5.

6.

7

r)'
(RegistrarXdministrat ign)

v &B (M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: /) .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Akshit Gupta
S/O Shri Vikas Gupta
R/O Ward No. 2 Near Shiv Mandir, Bowli Bazaar Tehsil & District
Ra mban

has been admitted anI enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council lrovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

underCID. His/her name has been entere'and antecedents frol

No. JK-50-2025 in the roll of Advocates maintained by this Regist

The renewal/extension of provisional licence/enrollment must be

unless the absolute/finalsought by the advocate before the date of expi

rb

serial

enrollment as an Advocate is ordered there before.

aT„:all?a
@ %ff

/

By Order /HI
(Registra

-L
Dated 13 .03.2025No: 139ql 'ql

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ra mt)an
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Ra mban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akshit Gupta, Advocate

. .. ... for information and necessary action.

6

7

4
5.

()
(Registrar Administfation)

[ @b&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVI
ENRO

NOTIFICATION

No: _/RG/LP Dated: lb .03.2025

It is hereby notified that vide H igh Court Order Dated 04.03.2025

Mr. Balbir Singh
S/O Shri Nama Sing
R/O M.B.S College Road Babliana Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-51 -2025 the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before
-VJ

r>'L7/c N’r

, .„.. ,, ..,,.::'’:;EJ'"Wn
By Order

tBSql- gC /R(

Copy forwarded to th
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Balbir Singh, Advocate

. .. ...for information and necessary action.

4
5.

6.

7

f
Zaministration)

r/

8
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROL rT

NOTIFICATION

No: y f /RG/LP D,t,d, a .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Devansh Singh Thakur
S/O Shri Jeevan Singh Thakur
R/O Qtr No. AB15 New Campus, University of Jammu Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

JK-52-2025 in the roll of Advocates maintained by this Registry

The renewal/extension lrovisional licence/enrollment mus

sought by the advocate before the date of exl unless the lsolute/fi

enrollment as an Advocate is ordered there before

min ist\r:tion
By Order

)LS

No: 119S'}/eq /RG/LP Dated 13 .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Devansh Singh Thakur, Advocate

. . . . .. for information and necessary action

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: a >D /RG/LP Dated : /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Dikshansh Kumar
S/O Shri Pardeep Kumar
R/O House No. 308 Ward No. 17, Omaramorh
Tehsil & District Udhampur.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-53-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. UFo

_. \_/„'’:\„\<
(tag istrar Admin is~tration)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication.in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Dikshansh Kumar, Advocate

. ..... for information and necessary

bY'@
ISSCf, b /RG/LP Dated 13 .03.2025

By Order

No:

4
5.

6.

7

action

(Registrar Administration)
q// MApS'
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HIGH ('OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: egg .P >By /RG/LP Dated: /5 .03.2025

It is hereby notified

/

that vide High Court Order Dated 04.03.2025

Mr
S/0
R/0

Devaansh Bhasi
Shri Davinder Bha
H. No. 576 Lan No. 7 Talab Tillo Tehsil & District Jammu

sin

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci rjsionally for a period of one year from the date of

issuance of this notifi subject to the verification of his/her /LL.B

Degree Certificate from concerned University and verification of racter

and antecedents fro CID. His/her name has been enter1

No. JK-54-2025 in the roll of Advocates maintained by this Registry

serial

The renewal/extension of provisional licence/enrollment must

sought by the advocate before the date of expi unless the absolute/final

enrollment as an Advocate is ordered there before

HIiMr)
(RegistrMiaministFalion

/\ i

By Order

No: IISt\r80 _/RG/LP Dated /b .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Devaansh Bhasin, Advocate

. .....for information and necessary action, )

4
5.

6.

7

'-. . \ //&
(Registrar Administration)t- ” W

\n'



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Harjot Singh
S/O Shri Balbir Sing
R/O Bera Goa (Bera Mehrote) Tehs iI Kalakote District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date .of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-55-2025 in the roll of Advocates maintained by this Registc

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

:
/3,N/- W /RG/LP Dated /) .03.2025erar WtrTl
By Order

Copy forwarded to tI
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Harjot Singh, Advocate

. .. ... for information and necessary action.

No:

4
5.

6.

7

/a
It ministra\iBn(RegistraT

W’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 92, 4 \.q /RG/LP Dated: /; 03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Jiwan Singh
S/O Shri Gurdass
R/O Ghari Tehsil Rajgarh District Ramban

has been admitted anI enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council )rovisionally for a period of one year from the date of

tion, subject to the verification of his/her Provisional /LL.Bssuance of this

:eo :I === concerned University and verification of his/her characterDegree Certifica

underCID. His/her name has been entereland antecedents fro

oII of Advocates maintained by this Regist

lension of provisional licence/enrollment must beThe renewa

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

dm

03.2025

serial

IET

By Order

No: ) bSB q -94 /RG/LP Dated /3 $#$„
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi
Manager, Go'
Government

3. :rnment Press, Jammu for publication in the next issue of

President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

iazette
4

Mr. Jiwan Singh, Advocate
. . . . .. for information and necessary action .

strar Administration)
aBar)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVI
ENRO

NOTIFICATION

No: -I .Phdal
PA

I
/RG/LP Dated: /3 .03.2025

It is hereby notified that vide H igh Court Order Dated 04.03.2025

Ms. Karnaksshee Khajuria
D/O Shri Pawan Khajuria
R/O House No. 227/9 Shakti Nagar Tehsil & District Jamm

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her t.,harat..,ter

and antecedents from CID. His/her name has been entered under serial

No. JK-57-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

lcate iS ordered there before+ ,enrollment as an Adv

By Order
CAC ;II)-U&oS

istration)
Pa

(Re! itr, Imi

No: lb€1?' e.h /RG/LP Dated /3.03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official
Incharge
also keeping record of the same.
Ms. Kama

••• anal VI I

4
5.

website

nformation and necessary action

6. igh Court Wing Jammu/Srinagar for information and

7

J-

R;IT IS
10

Fministration)

pc M'
f’x)
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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /) .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Kamran Quyoo
S/O Shri Abdul Quyoom
R/O Panchayat-A, Daingpura
Ra mban

Mr

School Sujmatna Tehsil Rarnsoo District

has been admitted and enrolled as an

Kashmir Bar Council provisionally

issuance of this notificatior

Degree Certificate frol

underand antecedents from CID. His/her name has been enterel

No. JK-58-2025 in in the roll of Advocates maintained by this Registry

Advocate on the rolls of Jammu and

for a period of one year from the date of

, subject to the verification of his/her Provisional /LL.B

;itv and verification of his/her character

serial

The’ renewal/extension provisional licence/enrollment must be

sought by the advocate before the date of expi unless the absolute

enrollment as an Advocate is ordered there before

o3\U
(Registrar Administration)

By Order

N 0 : / 3; 0 S r / 11F /1rIIII? IC:111r\ / L P D a t e d / 3 B 03 a 2025 bAr &r
Copy

1

2

3.

forwarded to the: -
Principal District and Sessions Judge, Rarnban
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamran Quyoom, Advocate

. .. ... for information and necessary action. ,

4
5.

6.

7

-2f,rO

Md -ation)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2.9 )pK /RG/LP Dated: IF .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Lubna Tariq
D/O Shri Tariq Ahmad Rather
R/O Jawahar Nagar Amira Kadal District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-59-2025 in in the roll of Advocates maintained by this Registry.

The renewal/extension provisional licence/enrollment must
unless the absolute/finalsought by the advocate before the date of expi

enrollment as an Advocate is ordered there before

:6:Y

istration)egistrar Adm

.P Dated 1 L .03.2025

rwarded to
Id Sessions Judge, SrinagarPrinci

I of India, New Delh
It Press, Jammu for publication in the next issue of

By Order

No: ly8q9. log

Copy fo
1

2

3.

4
5.

6.

7

President J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Lubna Tariq, Advocate

. .. ... for information and necessary action .

r)
(RegistraT

U&
Emin istration

@M+
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

gto d PKNo _/RG/LP Dated: y' .03.2025

It is hereby notified that vide F igh Court Order Dated 04.03.2025

R/O Azadpora, Thethmulla Tehsil Boniyar District Baramulla

Ms

D/O Shri Mumtaz Alam Mir
Leoza Mumtaz

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

ssuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her ch

and antecedents CID. His/her name has been enterel

iT: ::No. JK-60-2025 in e roll of Advocates maintained by this Registry

The renewal/extension of 'rovisional licence/enrollm1 it b

sought by the advocate before the date of expiry unless the absolute/fi

enrollment as an Advocate is ordered there before

(£e’gistr iWc listr£tion)

Dated 1} .03.2025

serial

By Order

No: I>43?- 9/ /RG/LP

Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Leoza Mumtaz, Advocate

. . .... for information and necessary action.

4
5.

6.

7

hr)

Mr'(RJgist raF

(I/ @}#
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 8%\ /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Lovisha Choudhary
D/O Shri Yash Paul Singh
R/O Ward No. 13 1ndustrial Complex, Tehsil Bari Brahmana District
Samba.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-61-2025 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before

ry ' :-f
(RegistrarS\dministration)

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba .
2. Secretary, Bar Council of India, New Delhi
3- Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Lovisha Choudhary, Advocate

. .....for information and necessary action.

l

[ uW-byNo: 13tl',- > /RG/LP Dated Ii .03.2025

By Order

4
5.

6.

7

',.

''€F’"'W7;
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: }a /RG/LP Dated: // .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Manisha Verma
D/O Shri BaI Krishan
R/O Bharda Kalan Tehsil Akhnoor District Jammu

d

issuance of this notifi ltion, subject to the verification of his/her PI

Degree Certificate from concerned University and verification of h
and antecedents frol CID. His/her name has been entl

No. JK-62-2025 in in the roll of Advocates maintained by this

The renewal/extension of provisional licence/enrl nt must be

sought by the advocate before the date of expi unless the absolute/final

enrollment as an Advocate is ordered there before

has been admitted an enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

)visional /LL.B

;/her character

under serial

;try.

Pt}=
min istration)

By Order

No: 1>Sql' t48 _/RG/LP Dated II .03.2025 Mr&t'
Copy

1

2
3.

forwarded to the: -

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manisha Verrna, Advocate

. .. ... for information and necessary action.

4

5.

6.

7

(RegiqtF> istr gt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: P _/RG/LP Dated: /9 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Mohammed Irfan Javed
S/O Shri Javed Ahmed
R/O H.No. 4 Ward No. 4 Near B.D.O Office Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls )f Jammu and

)rovisionally for a period of one year from the date ofKashmir Bar Council

ssuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

underCID. His/her name has been entere'and antecedents fro

JK-63-2025 in in the roll of Advocates maintained by this Reg

provisional licence/enrollment must beThe renewal/extension

unless the absolute/finalsought by the advocate before the date of expi
enrollment as an Advocate is ordered there before

iq'
dminist'rXtion)

serial

By Order
)bS

No: F 3tH' Iq _/RG/LP Dated /3 .03.2025

Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammed Irfan Javed, Advocate

. ..... for information and necessary action.

4
5.

6.

7

FIX
str
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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Manav Seth
S/O Shri Navdeep Seth
R/o H.No 112,Sector E

has been admitted and

Kashmir Bar Council provisiona

issuance of this notification

Degree Certificate from

Sainik Colony Jammu

enrolled as an Advocate on the rolls of Jammu and

ly for a period of one year from the date of

subject to the verification of his/her Provisional /LL.B

concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-64-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.
PArS-pC

/D- ab->'U
'“P"'"'W'"P

I

By Order

No: ILb?-xe
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President J&K High Court Bar AssocIation, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manav Seth, Advocate

. . . ...for information and necessary action.

_/RG/LP Dated 13 .03.2025

4
5.

6.

7

vhF
hr

(a+y "'"#{::K
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

V
ENROLLMENT

NOTIFICATION

No: If /RG/LP Dated: /g .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Majid Nazir
S/O Shri Nazir Hussain
R/O Salwah Tehsil Mendhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-65-2025 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. , I

UnIon
r,' L/'!'-fi,''I

(Regi${raa\dministration)

_/RG/LP Dated 1) .03.2025 kv.b PTE

By Order

No: / 8637rgb

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Majid Nazir, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

(Reg ist rar

©’
i/ u

istration
R.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

0
ENROLLMENT

NOTIFICATION

){ /RG/LP Dated: /) .03.2025

It is hereby notified that.vide High Court Order Dated 04.03.2025

Mr. Navtej Singh
S/O Shri Anchal Raj
R/o Chak Bana, Buahamana, Tehsil Bishnah, District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-66-2025 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. . ,

/> ' \ / / \O -'’ ’
(RegistraNldm inistration)

e/ Mb);<

\FF

b’4;jiI ITBy Order

13Bq£' fy /RG/LP D,t,d /3 .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Navtej Singh, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

PBX
I

dm in istration)(Regi qtran

aRM'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVI
ENRO

NOTIFICATION
b(1No f /RG/LP Dated: / 3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Navdeep Singh
S/O Shri Popinder Singh
R/o Kirpind Tehsil R.S.Pura District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu

Kashmir Bar Council provisionally for a period of one year frol the date of

issuance of this noi ltion, subject to the verification of his/her PI 'isional /LL.B

Degree Certificate concerned University and verification of hi: ler character

and antecedents CID. His/her name has been entered under

No. JK-67-2025 in in

The renewal/e

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before

and

serial

By Order
c) IF

No: /3££3 - e.

rn ment
Gazette

Li

eeD

Dated /3 .03.2025

Copy forwarded to the: -
1 . Principal
Z.
3.

Secretary,
Manager,

and Sessions Judge, Jammu.
Council of India. New Delhi

Press, Jammu for publication in the next issue of

High Court Bar Association, Jammu
Court of J&K and Ladakh, Jammu for uploading on

4
5

Government
President
CPC e-Coul

J&

the official
Incharge
also keeping

High Court Wing Jammu/Srinagar for information and

Mr. Navd
of the same

for information
Singh, Advocate

and necessary action.

dale
.p; To'y i;bs

W& 'r#
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HI(,H (-''OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: et q /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Nazir Ahmad Bhat
S/O Shri Ghulam Ahmad Bhat
R/O Iqbal (-'olony Wanbal Nowgam Bye Pass, Tehsil Chanapora District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-68-2025 in in the roll of Advocates Maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there befor
bF\+£4n /

R:D ) plOt)
st ratio-n)

kq’

By Order
:rar Admini(RI

_/RG/LP Dated IB .03.2025

pny

No: t 3661- 6 g

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nazir Ahmad Bhat, Advocate

. .. ... for information and necessary action.

4

5.

6.

7

DJ
r)'
(Registrar Administration)

' & M;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Owais Showkat
S/O Shri Showkat Ahmed Mir
R/o Chareel Tehsil Banihal District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-69-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.h _ Y

u MIke
;b0/a

(RegistrarS\dminist’ration)

;bbS
By Order

No: lIGG9 -ae /RG/LP D,t,d lb .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ra mban
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Ra mba n
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading ori
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais Showkat, Advocate

. . . .. .for information and

4
5.

6.

7

necessary action

gi.strkk 6ninistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 88/ # y.g _/RG/LP Dated : .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Pariyat Kotwal
S/O Shri Manohar Lal
R/o Bhagtha Tehsil Katra

Mr.

District Reasi.

has been admitted and enrolled as

Kashmir Bar Council provisionally for a period of

an Advocate on the rolls of Jammu and

one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-70-2025 in the roll of Advocates maintained by this Regis

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expi unless the absolute/final

enrollment as an Advocate iS ordered there before, _I

By Ord,r ,,,. \ ~S
(RVtrar AdnWtraryonl/

No: ILt}#rOy /RG/LP Dated 1) .03.2025 gqib M/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Reasi .
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pariyat Kotwal, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

urlf.a''f/)
( Mg}star Administration)

V @ W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 89 > _/RG/LP Dated: /B .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Paras Kumar
S/O Rajinder Kumar
R/O Krishna Nagar, Miran Sahib Tehsil R.S.Pura District Jammu

the date ofKashmir Bar Council p

isional /LL.Bissuance of this notificat

Degree Certificate frI

and antecedents

No. fK-71-2025 in

The renewal/extl t must be

has been admitted and enrolled as an Advocate on the rolls of Jammu and

;/her character

under serial

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.
,P/

m-b>If
Administrat

2

By Order rl
(RegiNn

Copy forwarded to the

No: Ib98f f ?k _/RG/LP Dated IB .03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Paras Kumar, Advocate

. . .... for information and necessary action.

nb
min istration

C/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: JX _/RG/LP Dated: [} .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Bhavya
D/O Shri Parveen Kumar
R/O Ward No. 7 Garian Talab Near Girls Middle School, Shakti Nagar
Tehsil & District Udhampur.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-72-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of lrovisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

A
istration)(FiegigMdml

',G/LP Dated /b .03.2025No Idg/

By Order

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bhavya, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

\;
r

Administration)

Mktbr<'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVI
ENRO

NOTIFICATION

881No 'RG/LP D,t,d, /; .03.2025

It is hereby notified tha1 vide High Court Order Dated 04.03.2025

Mr. Pawan Kumar
S/O Shri Vishwa Nat:h
R/o Seri Tehsil Nowshera District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-73-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

)

$ o if
r) ' \ / /\ t.)’" '

(Regist raNtdministration)

b„V'
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pawan Kumar, Advocate

. .. ... for information and necessary action.

No: /4% IF 08 ./RG/LP Dated /8.03.2025 v RIp:L

By Order

4
5.

6.

7

\/

/-l. \ /pa’abU
(Registrmdministration)

L @M’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 88 /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Rajveer Singh Rathore
S/O Shri Devinder Rathore
R/o Shivalik Puram, Janipur Colony, Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-74-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension provisional licence/enrollment must

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before

#-l' \ //mc b;}oU
(Registra-nidministration)

M'
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rajveer Singh Rathore, Advocate

. .. ... for information and necessary action.

I

CAC

N, J /3%,1 , /4 ./RG/LP D,t,d /3.03.2025 / @

J

By Order

4
5.

6.

7

VN+

_,. L'
(Registrar Administration)

u @JO,#
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HIGH COURT OF JAMMF & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PRO
E

NOTIFICATION

No: €96 20 /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Ravinder Kumar Chowdhary
S/O Shri Vijay Kumar Chowdhary
R/a Village Mana P/O Chakrohi, Tehsil Suchetgarh R.S.Pura, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council >rovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of h

CID. His/her name has been entere.and antecedents frol

JK-75-2025 in the roll of Advocates maintained by this Regist

The renewal/extension of provisional licence/enrollment must be

unless the absolute/finalsought by the advocate before the date of expi

enrollment as an Advocate is ordered there befor

(RegisbFAiministrati\a)

13 .03.2025

;/her character

under serial

By Order - IoM

No: IB+1+ –>q /RG/LP Dated

Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ravinder Kumar Chowdhary, Advocate

. . . ... for information and necessary action

4
5.

6.

7

(RegistrXAdm inistration)
/1

& IIIyIf6v/Z
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /3 .03.2025

It is hereby notified that vide H igh Court Order Dated 04.03.2025

Mr. Rohit Kumar
S/O Shri Pritam Singh
R/O House No 57 Sanhan, Tehsil Chiralla & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-76-2025 in the roll of Advocates maintained by this Registry.

renewal/extensionThe of orovisional licence/enrollment must be

WWht by the advocate before the date of exDiry unless the absolute/final
enrollment as an Advocate is ordered there before.

Ldministration)

Mk),fe

I

qHiCzBy Order fI
(Registral

N,: f )+K-by /RG/LP D,t,d f ) .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Kumar, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

)

(Registra–r Administration)
/a

\J w(W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bl E _/RG/LP Dated : 03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Riya Jasrotia
D/O Shri Surjeet Singh
R/O VPO-Barwal, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-77-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before
u£A

r> ' \ /dti
(Regist ra-r-Administration)

}),V
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Riya Jasrotia, Advocate

. . . . ..for information and necessary action.

/ 3 % } \ r y 0 1 1ir\I? IC:111i / L P ][) a ( e 1[f / B a 0 3 H 2 0 25 lb&

By Order

4
5.

6.

7

\A
r>- L//Pf

(Registr# Administration)
b/ *PM'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

'RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Syed Rehan Kazmi
S/O Shri Nasar Hussain Shah
R/O Village Kallar Kattal Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Fee :: ==
issuance of this tion, subject to the verification of his/her Provisional /LL.B

Degree Certifica concerned University and verification of his/her character

and antecedents frol CID. His/her name has been entered under

No. JK-78-2025 in the roll of Advocates maintained by this Regi

The renewal/extension of 'rovisional licence/enrol 'nt must be

sought by the advocate before the date of expil unless the absolute/final

enrollment as an Advocate is ordered there before

Kashmir Bar Council rovisionally for a period of one year from the date of

serial

By Order
f

dm in istration)

@%P@
(ie! :rir1

No: II,q-8}'81 /RG/LP D,t,d )3 .03.2025

Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association. Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Rehan Kazmi, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

ta:v
’"Z“:%'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

.T JAMMU

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: &q, /RG/LP D,t,d, \\ .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Suneha Dogra
D/O Shri Rattan Lal Dogra
R/o Pardhal Ward No 1, Kundrorian, Tehsil Katra District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-79-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. . ,

%\'5db6-
in istration)

@he
By Order P,'n)

(Re! 'ar Adm

25N,: \:baR \, qb /RG/LP D,t,d 4\.03.20

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Suneha Dogra, Advocate

. . . ...for information and necessary action.b

4
5.

6.

7

r

/->'

'"#-"'"w’iI:bX,
r. JL I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: al })1 /RG/LP Dated: II .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Saddaf Khan
D/O Shri Atta Mohd Khan
R/o House No 16-A Tehsil Wanpoh, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-80-2025 in the roll of Advocates maintained by this Regist

The renewal/extension of provisional licence/enrollment must be

sought bv the advocate before the date of exDi unless the absolute/final

enrollment as an Advocate is ordered there before

By Order #-)'

No: IUsh _8., ./RG/LP Dated ,, .03.20::'gP”' A%FTP
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saddaf Khan, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

/-)’
(Registrar Administration)t/ 7%W



38

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

N„ aRL _/RG/LP Dated: IL .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Sharaz Akhter
S/O Shri Akhter Hussain
R/O Village Dharana Tehsil Mendhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-81-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before

-==lu

03.2025

By Order

No: IB8D+ dH ./RG/LP Dated fB

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sharaz Akhter, Advocate

. . .... for information and necessary action.

4
5.

6.

7

(R’egisl Idm in istration)
6
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: \C .03.2025

It is hereby notified that vide H igh Court Order Dated 04.03.2025

Mr
S/0
R/0
Jam

Sachin Gupta
Shri B.D Gupta
H.No. 55 Sector 6

mu
Channi Himmat Colony Tehsil Bahu District

has been admi

Kashmir Bar }r a period of one year from the date of
issuance of tI the verification of his/her Provisional /LL.B

Degree Certi1 liversity and verification of his/her character
and antecedents fro CID. His/her name has been entered under

No. JK-82-2025 in the roll of Advocates maintained by this Regist

as an Advocate on the rolls of Jammu and

serial

The renewal/extension of 'rovisional licence/enrollment it b

sought by the advocate before the date of expiry unless the absolute/fi

enrollment as an Advocate is ordered there before

istr;- stration
By Order

No: \\& I(- }b _/RG/LP Dated tS .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sachin Gupta, Advocate

. ..... for information and necessary action

4
5.

6.

7

dm in istrat
r) To%AS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: dq /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Sunny Gupta
S/O Shri Vijay Kuma
R/O Ward No .4 Krishna Colony, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-83-2025 in the roll of Advocates maintained by this Registry.

sought by the advocatebefolet he date of expiry u

enrollment as an Advocate is ordered there before

The renewal/extension of provisional licence/enrollment must be

nless the absolute/final

By Order 'P>

(Regist(i i
h:bv

itraAtion)

No: /38>B -Bo
Copy fo

ication in th

:hua
Jammu fc

inagar for information and

I

\ J„.al/

1

2
3.

4
5.

6.

7

and Sessions Judge, Kathua
Council of India, New Delhi

next issue of

r uploading on

r> ' '\ 4a5-tf
(Registrar Administration)

V @Fly(



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /RG/LP D,t,d, /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Tariq Arshad
S/O Shri Mohd Arshad
R/O Rehtal Tehsil and District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-84-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expirv unless the absolute/final

cate is ordered there before.enrollment as an Advc

By Order r)'
(Reg

gjS;Ibf
’a-tionstrar Adm

No: 13>831- Bg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3' Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tariq Arshad, Advocate

. ..... for information and necessary action

_/RG/LP Dated 13 .03.2025

4
5.

6.

7

Eli&
,dmi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

0
ENROLLMENT

NOTIFICATION

'RG/LP Dated: /g .03.2025

It is hereby notifi1 that vide High Court Order Dated 04.03.2025

Umang
S/O Shri Anil Kumar Basotra
R/O Ward No Tehsil Basohli

has been admitted and enrolled as an Advocate on the rolls c

Kashmir Bar Council provisionally for a period of one year frc

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certifi1 ;oncerned University and verification of his/her character
and antecl CID. His/her name has been under

No. fK-85. )II of Advocates maintained by thi

The 'nsion of provisional licence, 'nt must be

sought by the advocate before the date of exDi unless the absolute/final

c ordered there before

Mr

District Kathua

'f Jammu and

m the date of

serial

By Order SIXFo
am inistratr.

a g
No: ISR),q -q6 /RG/LP Dated 03.2025

Copy
1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. - –

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umang, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

Of\C/
nistrati(f86is trar Adm

bk
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

0
ENROLLMENT

NOTIFICATION

/RG/LP D,t,d, /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Vinay Gandotra
S/O Shri Vijay Kumar Gandotra
R/O 120-P Sector -7 Trikuta Nagar, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-86-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

before the date of expile advo unless theabsolute/finalsought b

enrollment as an Advocate is ordered there before

ggBy Order
eghtraIna istration)

'G/LP D,t,d B .03.2025

Copy fo
ld Sessions Judge, Jammu
ncil of India, New Delh
ent Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu

5.

6.

7

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vinay Gandotra, Advocate

. .. ... for information and necessary action. I

n. Sr
(Registrar Administration) .

a L/ @ W/
Ul
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IB db\r _/RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Vivek Thakur
S/O Shri Nasib Sing
R/O Korga Tehsil Dansal District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-87-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. .

\/

sgaridministrat\ibn)
By Order r)

(Regi

/38.(fr f£
Copy fo

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vivek Thakur, Advocate

. .....for information and necessary action.

P Dated /3 .03.2025No

rwarded

4
5.

6.

7

(Registrar Admin istrat}on)
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HIGH (.''OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

899 4 b'
i

/RG/LP Dated: /3 03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Vishal Inder Sharma
S/O Shri Ram Krishan Sharma
R/O Kawar Tanji ,Dool Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-88-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expirv unless the absolute/final

enrollment as an Advocate is ordered there before. I

By Order
lin istra iBn)

WW

q

G)4

No: IB8e b -%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Kishtwa r
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vishal Inder Sharma, Advocate

. .. ... for information and necessary action.

(Reg ist rar C

bl//3 .03.2025_/RG/LP Dated

4
5.

6.

7

\Pr

_,. L_/*”
(Reg istran\dminLstration)

,/ @” b#&



46

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

789 o/202f /RG/LP ') 03.2025Dated

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Vanshaj Sharma
S/O Shri Anoop Kumar Sharma
R/O Shiv Nagar Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-89-2025 in the roll of Advocates maintained by this Registry.

+

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before )

-,. L /
(Registraraami nistration)

- FFH
By Order

No: faq 79- 86 /RG/LP Dated it .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vanshaj Sharma, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

'.. L /#b
'"T'’'"'UT''k’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

a
tOoNo Dated : /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Walayait Hussain
S/O Shri Mohd Nazir
R/O Kandi Khakar Tehsil Koteranka, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-90-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before
\A

/?. \ /””5
(Registr9r Administration)

bf
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajou ri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Walayait Hussain, Advocate

. ..... for information and necessary action.

No: /B & g/-ga, /RG/LP Dated /3 .03.2025 V W

By Order

4
5.

6.

7

'. ”
I

(Registrar Administration)

L/ mk \N/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

W! 'q b'No
i

/RG/LP Dated: jb .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Afshana Zahoor
D/o Shri Zahoor Ahmad Bhat
R/o Konan, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-9 1-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

le advocate before the date of exoiw unless the absolute/final

enrollment as an Advocate is ordered there before. \

SOU

:\ an
(Redistrar Rain in istration)

1D) a t e IEII11 \ )b B 0 3 B 2 0 2 5 % 1R
By Order

Im& /RG/LP0

Copy forwarded to the
Principal District and Sessions Judge, Bandipora
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of

1

2
3

4
5.

6

7

Government Gazette
President, District Court Bar Association, Bandipora J

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. b
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afshana Zahoor , Advocate

. ..... for information and necessary action. )

Vb

O

ation)

J/
(Registrar Administr

#

r) (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP D,t,d, I> .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Aamir Ahmad Sheikh
S/o Gh. Rasool Sheikh
R/o Surasyar Chadoora District Budgarn

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-92-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bv the advocate before the date of expirv unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order rD
(Registramministri

& b#{r;'

I

No: UH-av /RG/LP Dated \1 ,03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Ahmad Sheikh , Advocate

. .. ... for information and necessary action .

4
5.

6.

7

hNF

r,' t _../
(RegistranKd min istration )

Dr ba'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

'f /RG/LPi Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Aasifa Jan
D/o Shri lshtiyaq Ahmad Sheikh
R/o Sheikh mohalla Khrew Pampore, Pulwama.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-93-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

\Nb

.-,. L /'qX*”
(Registrar Administration )

£zb}#

By Order

No: 13199 r >o G /RG/LP Dated + q .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama .

2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aasifa Jan, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

r . ###
(Registrar Administrdtion)

}#
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

V
ENROLLMENT

NOTIFICATION

/RG/LP Dated: / E .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Aabro Ashraf
D/o Shri Mohammad Ashraf Syed
R/o Gowhar-pora Chadoora Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-94-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order qM
ar Administ la

r)
(Registr

No: 1)40 b-t. /RG/LP Dated I} .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President District Court Bar Association, Budga m
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aabro Ashraf , Advocate

. .. ... for information and necessary action. l

4
5.

6.

7

,Nr@A>
/-> ' \_//nb:Y
(Registrar Administration)

(k he
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

98No
a

,d /RG/LP Dated: tV .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms Aksa Fayaz Wani
D/o Shri Fayaz Ahamd Wani
R/o Wanpora Chemulla Qazigund Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-95-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expi unless the absolute/final

enrollment as an Advocate is ordered there before
}

,.. t
(Reg istraTAdministration)

q##
By Order

No: jy811- 18 /RG/LP Dated l>.03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3- Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms Aksa Fayaz Wani, Advocate

. .. ... for information and necessary action .

4
5.

6,

7

\P-mW- IF
aRlinistration)ra

P)'

(Reg ist

tvr
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HIGH ("OURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /> .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Arjimund Rashid
D/o Shri Abdul Rashid Dobi
R/a Pethbugh Dialgam Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-96-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expil unless the absolute/final

enrollment as an Advocate is ordered there before
av

3-IiIVrt)By Order dO)'
(Registrar Atiministra

No: tvB lq - >+ /RG/LP Dated 1 E .03,2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arjirnund Rashid, Advocate

. .. ... for information and necessary action . I

4
5.

6.

7

...
(Registrar Administration )

/,'f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

If INo: 8oo RG/LP Dated: / L .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Arminder I<our
D/o Shri Jangbhadur Singh
R/o Gulshanpora Tral Pulwarna.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-97-2025 in the roll of Advocates maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

unless the absolute/finalsought by the advocate before the date of expi
enrollment as an Advocate is ordered there before

,-, r _ aW
crbV

t

(Registrar Administration)

for

By Order

No: I>8}7- 3'1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President. District Court Bar Association, Pulwama .

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official
Incharge Library, High Court Wing Jammu/Srinagar for information and
also
Ms. Arrni

/RG/LP Dated 1} .03.2025

website

lg record of the same
n der I<our, Advocate
nformation and necessary action

4
5.

6.

7

H&
“'k

r->'
(Registrar Administ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION
i

Xol dl. If /RG/LPNo Dated: tY .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Aamir Mushtaq Lone
S/o Shri Mushtaq Ahmad Lone
R/a 155,A Nursi.ng Garh Balgarden Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-98-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

By Order
(Registrar Administration)

'oF hrNo: /}83f ' qP /RG/LP Dated IF ,03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Mushtaq Lone, Advocate

. .. ...for information and necessary action.

4
5.

6.

7

(Registrar Administration )a-- W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

0
ENROLLMENT

NOTIFICATION

8D'F „+ >qf /RG/LP Dated: jF .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Azman Waheed Bhat
S/o Shri Waheed Ahmad Bhat
R/o Hutrnarah,Mattan ,Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-99-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bY the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before /

,..
(Registrar Administration)

W

J

By Order

No: I>893-fo _/RG/LP D,t,d /k .03.2025

Copy forwarded to the:
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3- Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Azman Waheed Bhat, Advocate

. .. ... for information and necessary action.

4

5.

6.

7

...
(Registrar Administration)

br



10

HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: 80) dvd _/RG/LP Dated: jb .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Aafaq Ilyas Pathan
S/o Shri Mohd Ilyas
R/o Chanipora Payeen ,Bandi,Karnah, Kupwara

cation, subject to the verification of his/her Provisional /LL.B

Degree Certificate concerned University and verification of his/her character

and antecedents CID. His/her name has been entered under

No. JK- 100-2025 in the roll of Advocates maintained by this Registry

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notifi

serial

The renewal/extension of provisional licence/enrollment must

sought by the advocate before the date of expil unless the absolute/final

enrollment as an Advocate is ordered there before

By Order .->.. L/Tab ,r
( Registrar Administration)

)

No: tHS I' JW /RG/LP Dated P .03.2025 X k#
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President District Court Bar Association, Kupwa ra
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aafaq Ilyas Pathan, Advocate

. .. ... for information and necessary action .

4
5.

6.

7

(hegistrhAtMnistrai ionS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + R

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 8oY d7 )',if /RG/LP Dated: /> 03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Bazila Fayaz
D/o Shri Fayaz Ahmad Sheikh
R/o Jogigund, Achabal Anantnag.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 101-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

unless the absolute/finalsought IN the advocate before the date of expi

enrollment as an Advocate is ordered there before

'.. L /aFM“
(Registrari\d m in istration)

P

W'

)

By Order

No, I}g Sq r 66 /RG/LP D,ted IF.03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bazila Fayaz, Advocate

. .. ...for information and necessary action .

4
5.

6.

7

-,. L
(Registrar Administration)

k'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Nor }{
Z

Dated: /F .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Fazila Zainab
D/o Shri Mohammad Yousuf Bhat
R/a Whadatpora Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-102-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as anJ\dvocate is ordered there before }

/). L”
(Registrar Administr9tidn)

bt

F

By Order

No: IMG? -++ /RG/LP D,t,d 1 k .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Fazila Zainab , Advocate

. . . . .. for information and necessary action.

4
5.

6.

7

-. L ,
(Registrar Administration)

M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PRO ONAL
EN I]VIENT

NOTIFICATION

/RG/LP Dated: IF .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Fayaz Nabi
S/o Shri Gh Nabi Rather
R/o Dangarpora Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID- His/her name has been entered under serial

No. JK-103-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bY the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before

r-)' La 5
(Registrar–Admin istfation)

bY'

}

By Order

No: IN?S-a>- /RG/LP Dated IF.03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association. Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fayaz Nabi, Advocate

. .. ... for information and necessary action.

4

5.

6.

7

br>

/o. \,_/e
(Registrar Administiation)

W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

864 )br /RG/LP
./

Dated: / A .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Farjan Harnee
D/o Late Shri Ab Hameed Wani
R/o (,ulzarpora Awantipora Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

JK-104-202 S in the roll of Advocates maintained by this Registry

lrovisional licence/enrollment must beThe renewal/extension of

unless the absolute/finalsought by the advocate before the date of expi

enrollment as an Advocate is ordered there before

no
nistrat

/RG/LP Dated FF .03.2025No

Copy forwarded to the
;essions Judge, Pulwama
of India, New Delh
Press, Jammu for publication the next issue of

President 'istrict Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

lrary, High Court WingInch
record of the samealso
Hameed, AdvocateMs

nformation and necessary action

By Order

1

2
3.

4
5.

6.

7

Jammu/Srinagar for information and

}

v\r\>
r-> - '\ /’&'’ b’X
(Registrar-ndministratiop) ,

U . //
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /P .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Gowhara Mlukhtar
D/o Shri Mukhtar Ahmad Bhat
R/o Durbal Bemina (Budgam) Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-105-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. , p

bS
( Registrar Administration)

'zUr
C)yP-)

F

By Order

/>49 / ,$8 /RG/LP D,t,d IF .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President J&K Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Gowhara Mukhtar, Advocate

. .. ... for information and necessary action .

No:

4

5.

6.

7

\N}
Cbr v/r--"F /

Mb„,GigI-bf
/%

bf“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

gIl 'd b>a /RG/LPNo Dated: ty .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Hashmat Amin Dar
S/o Shri Muhammad Dar
R/o Panchayat Mohalla Kangan Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-106-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before, b 1

(Registrar Administration)

M/
Copy forwarded to the: -

2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hashmat Amin Dar, Advocate

. .. ... for information and necessary action .

/-)

1. Principal District and Sessions Judge, Pulwama .

f X\fI ====. k #Wi

No: 1}8£8 r &{ /RG/LP Dated IL , 03.2025 z;a

By Order

4
5.

6.

7

;iff)
(Registrar Administ

+
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

S
ENROLLMENT

NOTIFICATION

No: d lb f /RG/LP Dated: /F .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Hazifa Rafiq
D/o Shri Mohd Rafiq Khan
R/o Khumani Chowk Bemina Hyderia colony, Sector-10, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionalIY for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-107-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bY the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.
A

uN-

a ' \ //V
(Registrar niministration)

W'
By Order

/$ 984 - t,4
Copy forwarded to the: -

I. Principal District and Sessions Judge, Budgam
2- Managerl Government Press, Jammu for publication in the next issue of

Government Gazette

President District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -’

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Hazifa Rafiq, Advocate

. .. . . .for information and necessary action.

_/RG/LP Dated IF,03.2025

3
4.

5

6

r).
(Registra> Fm in istrati6n)

b#



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

btf /RG/LPR/3 Dated: IF .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Ishrat Mushta
D/o Shri Mushtaq Ahmad Wani
R/o Barbugh Imamsahib Shopian.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-108-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there beforl

,

(R6gistrn AdministratIon)

-Pb+’

I

By Order

No: 1 bq?*1 -81 /RG/LP D,t,d IF.03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Shopian
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ishrat Mushtaq, Advocate

. .....for information and necessary action .

4
5.

6.

7

.-,. \
(Registrar Administration)

dr W’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

P/No vf /RG/LP Dated: t-Y .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Irfan Ahmad Dar
S/o Shri Mohd Yousuf Dar
R/o Soznipora Khansahib Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-109-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bY the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

','L/##
(Registrar Administration)

IN?

By Order

No: 1)88} '&l /RG/LP D,t,d t>.03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President District Court Bar Association1 Budga m
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Ahmad Dar, Advocate

. .. ...for information and necessary action.
I

4
5.

6.

7

\rb

'.. L /’'iH'a
(Registrar Administration) =

a- - W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: BIr )Pr /RG/LP Dated: /p .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Iftisaam Bashir
D/o Shri Peer Bashir Ahmad
R/o Thura Lar Ganderbal peer Mohalla, Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-110-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before,

n(5
(Registrar Administratjon)m

By Order

No: / WeD -ly /RG/LP D,t,d /k03.2025

Copy forwarded to the:
1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Ganderba I
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iftisaam Bashir, Advocate

. . . . . .for information and

4
5.

6.

7

(H2gistr?rvMistrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: AJ
a

PC /RG/LP Dated: / F .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Irshad Ahmad Khan
S/o Shri Khurshid Ahmad Khan
R/o Baha Ud din Sahib, Nowhatta, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

No. JK-111-2025 in the roll of Advocates maintained by this Registry

and antecedents from CID. His/her name has been entered under serial

The renewal/extension of provisional licence/wtollment must be

unless the absolute/finalsought by the advocate before the date of expi
enrollment as an Advocate is ordered there before

vT!>

linistration)(Registrar Ad
By Order

t>qq8 ' /3.4 Dated ip .03,2025 elyr
Copy

1

2
3.

forwarded to the: -
Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irshad Ahmad Khan, Advocate

. .. ... for information and necessary action .

4

5.

6

7

(Registrar Administration )

f)

h$’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 817 Dated: IF ,03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Insha Aftab
D/o Shri Aftab Ahmad Dar
R/o Gadapora Dar Mohalla Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1 12-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. \ )tM/_, c

_' k /'"'
(Registrar Administration)

–bY'
By Order

No: /3oo6 - 13

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian
2. Secretary, Bar Council of India, New Delhi
3' Managerl Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Shopian
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha Aftab, Advocate

. .. ...for information and necessary action .

_/RG/LP Dated 4> .03,2025

4

5.

6.

7

/> ' \_. //- - I

(Registrar Admin istrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /F .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. lshrat Nazir
D/o Shri Nazir Ahmad
R/o Hathi Khan Near Jail Road Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-113-2025 in the roll of Advocates maintained by this Registry.

before the date of exDisouaht bv the advoca U

I

The renewal/extension of provisional licence/enrollment must be

nless the absolute/final

a{ Ita4
By Order

(Registrar Administration)

}yrN„ lb.Itf. Y /RG/LP D,t,d IF .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ishrat Nazir, Advocate

. .. ... for information and necessary actiol

4
5,

6,

7

JJ

nKr)'
(Registrar Administration)

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 8 lq byf /RG/LP Dated: /h .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Jalal Uddin Bha
S/o Shri Shri Abdul Khaliq Bhat
R/o Wadipora Handwara Kupwara

has been admitted Ind enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

ssuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate frol concerned University and verification of his/her character

and antecedents fro CID. His/her name has been entered under

e roll of Advocates maintained by this Re

The renewal/extension 'rovisional licence/enro lent must

It by the advocate before the date of expi unless the absolute/finalSOU

enrollment as an Advocate is orderait here before

serial

:\ /'
(Registrar–Administration)

,..,.. .„.. ,k..„,.:. - + hk

By Order

No: /3okF' }#
Copy

1

2

3.

forwarded to the: -
Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwa ra
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jalal Uddin Bhat, Advocate

. .. ... for information and necessary action.

4
5.

6

7

r)
(Registrar Administrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

V
ENROLLMENT

NOTIFICATION

No: gb XP if /RG/LP Dated: /k .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Javaid ahmad Dar
S/o Shri Fayaz Ahmad Dar
R/o Amargrah Sopore Baramulla

has been admitted Ind enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate frol concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-115-2025 in the roll of Advocates maintained by this Registry

The renewal/extension of 'rovisional licence/enrollmen must b
sought the advocate before the date of expi unless the absolute/fi

enrollment as an Advocate is ordered there befo

'3/
min istrati

By Order

~o: /B'3. yI _/RG/LP Dated Jb .03.2025
(

Z

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same,
Mr. Javaid ahmad Dar, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

)

J
r)

( Regisjrar Administration )

W
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HIGH COURT OF JAMMU & IG\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

0
ENROLLMENT

NOTIFICATION
D /RG/LPNo: B } Dated: / b .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Muzzamil Owais Ganai
S/o Shri Basahrat Feroz
R/o Wagam Pulwama.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 116-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advo Ite before the date of expi unless the absolute/final

enrollment as an Advocate is ordered there before

ji-rd
(Registrar Administration)

q„IS.o39

Copy forwarded to the
Principal District and Sessions Judge, Pulwarna

By Order

No: Dated / > .03.2025

1

2
3.

4
5

6.

7

Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President District Court Bar Association. Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzzamil Owais Ganai, Advocate

. . . ... for information and necessary action.

in)'
(Registrar Administration)

W'



27

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

.LPRO
1 EN

NOTIFICATION

/RG/LP Dated: IV .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Mehna Mushtaq
D/o Shri Mushtaq Ahmad Khan
R/o Naik Mohalla Lalpora Kuigam Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-11 7-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expi

enrollment as an Advocate is ordered there before I
U+’

unless the absolute/final

r) ' \ Z#hh'W
(Registranmm inistration)

Pbr
By Order

No: / 3/>4 rB 3 /RG/LP Dated IF.03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara
2- Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Kupwa ra
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehna Mushtaq, Advocate

. .. ...for information and necessary action.

4
5.

6.

7

f)' I

(Registrar Adm inistra tio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

8 }# 1dIILNo A /RG/LP Dated: /k .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Mehran Manzoor Mirza
S/o Shri Manzoor Ahmad Mirza
R/o Aripal Lurgam Tral Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-118-2025 in the roll of Advocates maintained by this Rl itry

The renewal/extension of provisional licence/enrl lent must be

sought by the advocate before the date of expi unless the absolute/final
)

enrollment as an Advocate is ordered there before
\ /1

By Order ,. ._ \ _/'fn”)”
(Registrar Administration )

_/R„„ „,., ip .„.„„ + bdNo: 131)b-hI
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
4. President, District Court Bar Association, Pulwama
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mehran Manzoor Mirza , Advocate

. . .... for information and necessary action.

6

7
I

q8gin)

(Registrar Administration)
Q W'
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PRO
E

NOTIFICATION

H11gP 0 \P IIIIII12AC)11pI111)!PJ11:/ R G / LP
Dated ,03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Mahveen Bashir
D/o Shri Bashir Ahmad
R/o Mughal mohalla Chattabal, Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-119-2025 in the roll of Advocates maintained by this Registry.

The reneWal/extension of provisional licence/enrollment must be

sought by the advochb+>efore the date of expiry unless the absolute/fina1

enrollment as an Advocate is ordered there before.1 _p.'

m.Is
listration)

By Order
(Regis1

25No: />SK -3 > /RG/LP D,t,d II .03.20

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mahveen Bashir , Advocate

. ..... for information and necessary action b/'

4
5.

6.

7

LNr

n. \, //–W”U
(Repistrar\Adr/ninistration)
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

h,>f /RG/LP Dated: tV- .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Muzarnil Waseem Raja
S/o Shri Abdul Aziz Dar
R/o Dogripora, Warkhen mohalla,Awantipora, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionalIY for a period of one year from the date of

lssuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her <..,hara(..,ter

and antecedents from CID. His/her name has been entered under serial

No. JK-120-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before F

',, L
(Registrar Administration)

+b

+

By Order

No: 1)It? >-t79 /RG/LP D,t,d

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LibrarYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzamil Waseem Raja, Advocate

. .. ...for information and necessary action .

.03.2025

4

5.

6.

7

rJ

f) ' \---'----"’'- – IJ
(Registrar Administration)

b{'
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+ + +

.LPRO
EN

NOTIFICATION

he f /RG/LPNo Dated: /F .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Muzamil Mohi ud Din
S/o Shri Gh Mohi ud Din Malik
R/o Wagoora Managam Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-121 -2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an AdvocBte is ordered there before A

‘

(Registraf Administration)

yr M'

By Order

IB ) So ' St /RG/LP Dated tY,03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzamil Mohi ud Din, Advocate

. .. ... for information and necessary action.

No:

4

5.

6.

7

ry \, //i
( Registrar Admin istrati

He
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+ + +

PRO
E

NOTIFICATION

/RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Mudasir Ahmad Dar
S/o Shri Bashir Ahmed Dar
R/o Malik Waterhail, Khansahib Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

lssuance of this notification, subject to the verification of his/her Provisional /LL B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

Min the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bY the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. J

By Order doy

(Registrar Admin istrb'tion)

% bt

t

IBb Ir W /RG/LP D,t,d 1} .03.2025

Copy forwarded to the: -

I. Principal District and Sessions Judge, Budgam
2' Secretary, Bar Council of India, New Delhi -
3- Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President District Court Bar Association, Budgam

R::fE:?a7:fes£sTt E.h CouN of J&K and Ladakh’ Jammu for uploading on

Incharge LibrarYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Mudasir Ahmad Dar, Advocate

. .. ... for information and necessary action.

4

5.

6.

7

,F/_

(Q:str::ITn/V
M'
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+ + +

Mr. Mir Jamsheed Bashir
S/o Shri Bashir Ahmad Mir
R/o Oriel I<und Devsar Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

lssuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 123-2025 in the roll of Advocates maintained by this Registry

enrollment as an Advocate is ordered there before.

No: 13}lg, >y
Copy

1

2
3.

4
5.

6

7

PROVISIONAL
ENROLLMENT

NOTIFICATION

Dated: /3 .03.2025/RG/LP

It is hereby notified that vide High Court Order Dated 04.03.2025

renewal/extension of 'rovisional licence/enrollmen must b
the advocate before the date of exDi absolute/finaunless

inist/Jtion)
By Order r)'

(Registra7

_/RG/LP Dated lb ,03.2025

forwarded to the: -
Principal District and Sessions Judge, Kulgam
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President District Court Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -’

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Jamsheed Bashir, Advocate

... ...for information and necessary action.

r I r

(Registrar Administration )

bY



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated: /B .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Mudasir Nazir
S/o Shri Nazir Ahmad Rather
R/o Dagapora Anchar Eidgah Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-124-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before I

:~’
(l€gisthr KiministPJti.on)

1R I? IC:111// L P D a ( e d / 3 p O 3 a 2 0 2 5 hi/
By Order

N„ /3»3 'b,
Copy forwarded to the:

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mudasir Nazir , Advocate

. .. ... for information and necessary action .

4
5.

6.

7
I

of-’

r)
(Registrar- Mlistratio\r;)

t/
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: jb .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Mehraj U Din Ganai
S/o Shri Khazer Mohd Ganai
R/o Ikhrajpora Raj Bagh, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 125-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. )

,/'

.-,'vx:“#n"’
(Registrar Administration)

}P<'

I

tG/LP D,t,d 43 .03.2025

By Order

/3k31 rBa
Copy forwarded to the:

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mehraj U Din Ganai, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

PP’
%rZ

WB'bfn \ J/ 1/

(Reg istra?Xdministration)

bP
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+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Harlan ul Habib Lone
S/o Shri Habib ullah Lone
R/o Umarabad HMT Shah colony Sector-8, Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-126-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order rD'
(RegistrM

fP

ac ninistrati

N„ /3)39- qb /RG/LP D,t,d /3 .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nanan uI Habib Lone, Advocate

. ..... for information and necessary action.
)

4
5.

6.

7

bNF’

/? ' \.. __-,--Z#f
(Registrar Admin istratioh)

$1A!P6)/
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PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 255 b)( /RG/LP Dated: lb .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Nasrena Hami
D/o Shri Ab Hamid Pandit
R/o Uthoora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

serialand antecedents .m CID. His/her name has been entered under

No. JK-127-2025 in le roll of Advocates maintained by this Registry

The renewal/extension of provisional licence/enrol 'nt must be

sought by the advocate before the date of expi unless the absolute/final

enrollment as an Advocate is ordered there before J
Ir •HHII)bIe

( 1eg : s t r a r Jr1\ d rrI i n i =By Order
Ifbr

No:

Cop'
1

2

3.

Dated lb .03.2025 dr
and Sessions Judge, Pulwama

Council of India, New Delhi
lent Press, Jammu for publication in the next issue of

Gazette

Court Bar Association, Pulwama
;, High Court of J&K and Ladakh, Jammu for uploading on

High Court Wing Jammu/Srinagar for information and
record of the same

Ms. Nasrena Hamid, Advocate
. .. ... for information and necessary action .

t

4
5

6

7

J

$H)f
-tra+ Administration)

qyt{{p/
-b
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PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Naseerul Islam Wani
S/O Shri Ab Jabbar Wani
R/a Sonerwani District, Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 128-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. _JI

'..L//W“
(Registrar Administration)

][) a t e d / 3 n O 3 n 2 0 2 5 1:q1 F +f
By Order

No: Fby££ ' fF

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naseerul Islam Wani, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

-/

r)'
(Reg



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: lb .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Nuzhat Nazir
D/o Shri Nazir Ahmad Malik
R/o Saripara Budan Rohama Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-129-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. /

By Order r>'
(RegistKAdm inistr ation)

ty{

I

N„ lbY4B'7z> /RG/LP D,t,d 13 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nuzhat Nazir, Advocate

. .. ... for information and necessary action,

4

5.

6.

7

-.t
(Registrantilm inistration)

RaR
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PROVISIONAL
ENROLLMENT

NOTIFICATION

8+K #”f ,
/RG/LP Dated: /3 03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Peer Naqeeb
S/o Mohammad Yousuf Peer
R/o peer moha-IIa Khawajabagh Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-130-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. _ yI

By Order
(Registrar Administration)

No: 13yir1' '+8 /RG/LP Dated lb .03.20,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Peer Naqeeb, Advocate

I
. .. ... for information and necessary action.

4

5.

6

7

CPP//

o- _ \ _af>f
("":":;'"*'b'

Jr
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PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Ruheel Maqbool
S/o Shri Mohd Maqbool Shah
R/o Donipawa, Anantnag

has been admitted Ind enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been nder

No. JK-131-2025 in roll of Advocates maintained by th

The renewal/l lension of provisional licence/l must be

sought by the advocate before the date of expi unless the absolute/final
before

serial

enrollment as an Advocate is ordered there

By Order

IRG/LP Dated }}

Copy forwarded to the

No: .03.2025

1

2

3.

4
5

6

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ruheel Maqbool, Advocate

. ..... for information and necessary action .
/P

V;'r
idministration)

/ny
(Regist ra

';# W'
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PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: B .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Rafia Habib
D/o Shri Habibullah Bhat
R/o Laberpora, Buderk-und, Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 132-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. /
%;law

$/d)
(Registr#7Fdministration)

M(dr
r)(

)

By Order

No: I LWT-qt1 /RG/LP D,t,d 1) .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rafia Habib, Advocate

. ..... for information and necessary action.

4

5.

6.

7

UP’

mrry Y_ _ _ 1

( Registrar Administration )r h(



HIGH COURT OF JAMMU & KASHMIR
(Exercising powers of Bar Council under Scctio

+ + +

N„ 8)9 £
-a

Ms. Rumaisa Mehraj Khan
D/o Shri Mehraj Ud Din Khan
R/o Salfia colony Batamaloo, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-133-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

4
5.

6

7

AND LADAKH AT JAMMU
rr 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

Dated: /3 .03.2025/RG/LP

It is hereby notified that vide High Court Order Dated 04.03.2025

By Order
listrar Administration)

+-MrDated lb .03.2025'RG/LPrkr

rwardcd tl
Principal District
Secretary , ba

Manager, Goverr
Govern men
President J8
CPC e-Courts
the official website

and Sessions Judge, Srinagar
r Council of India. New Delhi

ment Press, Jammu for publication in the next issue of

K High Court Bar Association, Srinagar

the

Gazette

, High Court of J&K and Ladakh, Jammu for uploading on

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rumaisa Mehraj Khan, Advocate

. .. .,. for information and necessary action .

Pl 7’

on
/0)

(Registrar ninistrati

W’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

t. { DK /RG/LPNo Dated: /3 03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Suhail Ahmad Mir
S/o Shri Ghulam Ahmad Mir
R/o Yarbalpora ,Sadunara Hastikhan, Bandipora.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-134-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. I
.JH'

',. \./”’”
( Registrar–Admin istFation )

(kW
By Order

No: /3b4> q ' +o /RG/LP Dated /3 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Bandipo ra .
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Ahmad Mir, Advocate

. .. ...for information and necessary action

4
5.

6.

7

(€e’gistr:MMst ratio



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

87/ 4No to /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Sheezan Yousuf
D/o Shri Mohd Yousuf Shora
R/o Mlomin-abad lane No.14 Batamaloo, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-13 5-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expirv unless the absolute/final

enrollment as an Advocate is order 3d there before

By Order
PP

lin istrati£n )(&'i,tha
03.2025No: !3'31jr / O /RG/LP Dated

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheezan Yousuf , Advocate

. ..... for information and necessary action.

4
5.

6.

7

-/

(„&:h,„='
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 8 kb /RG/LP Dated : /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Shabir Ahmad Lone

S/o Shri Mohammad Sideeq Lone
R/o Qasba Haihama, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-136-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. ;
teV\6fro

(RegistraNiiim inistration)

hP('

/a

A

By Order

/33/9- kg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kupwa ra
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabir Ahmad Lone, Advocate

. .. ... for information and necessary action .

/RG/LP Dated /3.03.2025

4
5.

6.

7

,paC/#/+ =r

FI ' n 'if
(Registrar Admin istratibn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

wo= 8'1> 4 >oH /RG/LP D,t,d, /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Suhail Shaban
S/o Shri Mohd Shaban
R/o Ghati Saloora Ganderbal

has been admitted Ind enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

om CID. His/her name has been entered underand antecedents

No. JK-137-202 S in the roll of Advocates maintained by this ;try

The renewal/extension of 'rovisional licence/en tent must be

sought bv the advocate before the date of exDi unless the absolute/final

Wrollment as an Advocate is ordered there before. J/

serial

By Order r>. \ /WYa
(RegistraFAd min istration )

W'No: /33VPf)? _/RG/LP Dated /3 .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Shaban, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

faIn)
( Registrar mm in istration )

'/

J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: al W /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Sadaf Bashir Najar
D/o Shri Bashir Ahmad Najar
R/o Noor Bagh Sopore, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-138-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bY the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

By Order r)'
(Regis

N.: /333£ d* /RG/LP Dated ,B .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3- Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Baramulla

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadaf Bashir Najar, Advocate

. .. ... for information and necessary action

r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

RG/LP Dated: 13 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Sheikh Sana
D/o Shri Nazir Ahmad Sheikh
R/o Chettergul, Kangan, Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-139-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before )

:\ /e’MmM
( RegistMdministration )

- b#
By Order

fnbO

forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Ganderba I
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheikh Sana, Advocate

. .. ... for information and necessary action .

No: IRG/LP Dated 13.03.2025

4
5.

6

7

P
n' \ /'KLF
(RegistM\dministration)

Vd'



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

R
ENROLLMENT

NOTIFICATION
b

No: Sql
IL

/RG/LP D,t,d, /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Salma Jan
D/o Shri Gh. Nabi Baba
R/o Danger pora, Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 140-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. I

\ ”S–
(Reg istramdministration)

#- M'
/)By Order

IB?>gt . rg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Salma Jan, Advocate

. .. ...for information and necessary action .

’G/LP Dated 13 .03.2C 25

4
5.

6.

7

da
( Registrar–Admin istr

/:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 8q' }{ /RG/LPa Dated: t\ .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Sumaya Jan
D/o Shri Ghulam Nabi Wani
R/o kund pachgam devsar, Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 141-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

r, ' '\ //n cD
(Registr-aT7iaministration)

'+

XPan

fJ:L/ba

bf/RG/LP Dated 13 .03.2025

By Order

No: . Cc

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association1 Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumaya Jan, Advocate

. ..... for information and necessary actioni
I

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP D,t,d, +3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Shahid Mehboob Wani
S/o Shri Mohammad Sultan Wani
R/o Kulangam Handwara, Kupwara.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 142-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bv the advocate before the date of expirv unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order A)/
in istr

f)'
(R6gistrH

'\

No: mEL/RG/LP Dated tI .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President District Court Bar Association, Kupwa ra
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Mehboob Wani, Advocate

. .. ... for information and necessary action. P

4

5

6.

7

./\r/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

8vq DJif /RG/LPNo Dated, /3 03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Shazey Sultan
D/o Shri Mohammad Sultan Laway
R/o darpora Chawalgam Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

Im CID. His/her name has been entered under serialand antecedents

e roll of Advocates maintained by this

The renewal/extension of provisional licence/en lent must be

sought b He advocate before the date of expi unless the absolute/final

enrollment as an Advocate is ordered there before

r)'By Order

leg istrarldminist}ation)
No: 133>?f- 83 /RG/LP D,t,d /b .03.2025 h+r
Copy

1

2
3

forwarded to the: -
Principal District and Sessions Judge, Kulgam
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President District Court Bar Association, Kulga m
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaze'

for i

4
5.

6.

7 Sultan, Advocate
formation and necessary action

S==('Regist;I

W'



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

0
ENROLLMENT

NOTIFICATION

No: dto /RG/LP Dated: tB .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Shabanum Zehra
D/O Shri Bashir Ahmad Bhat
R/a Wahadatpura Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 144-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

’ocate is ordered there before.
P

enrollment as an Ad

fm<= r n) / \II)bI!!I11) BIIII!PS

kg

By Order f)'
(Registrbl

No: IBB8h-R\

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shabanum Zehra, Advocate

. .. ...for information and necessary action

IRG/LP Dated 13 ,03.2025

4
5.

6.

7

\

/O• I \

(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: BSl a /RG/LP Dated : 1 3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Tahseen Nabi
S/o Shri Ghulam Nabi Bhat
R/o Safapora Lar Ganderbal

Mr

Ind enrolled as an Advocate on the rolls of Jammuhas been admitted

)rovisionally for a period of one year from the date ofKashmir Bar Counci

ion, subject to the verification of his/her Provisional /LL.Bssuance of this notifi

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under

No. JK-145-2025 in le roll of Advocates maintained by this Rl itry

The renewal/extension of Drovisional licence/enr. lent must be

ht by the advocate before the date of expil unless the absolute/finalSOU

and

serial

enrollment as an Advocate is ordered there before,
UP$W;fBy Order iny

(Registr> Riministration)

bfNo: /3)9 >-99 /RG/LP Dated AB .03.2025 ;#

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .

President, District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tahseen Nabi, Advocate

. . .... for information and necessary action.

4
5.

6.

7
t
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idm in istrati9n )
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(RegistraF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

d /RG/LPNo: 8£ > D,t,d: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Tawheeda Akhter
D/o Shri Gh Nabi Najar
R/o Changoo Doru Shahabad, Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

serial)m CID. His/her name has been entered underand antecedents

No. JK-146-2025 in the roll of Advocates maintained by this Registry

The renewal/extension of Drovisional licence/enrollment must be

Isought bv the advocate before the date of exDi

I
)

By Order
(Registrar Admi nist\ration)

][) a t e d / 3 n O 3 a 2 0 2 5 & hI!rNo:

Cop
1

2

3

tO r&? /RG/LP

/ forwarded to the
Principal District
Secreta B

lent

Incharge Libra
also keeping record of the same
Ms. Tawheeda Akhter, Advocate

for information and necessary action

and Sessions Judge, Anantnag
Council of India. New Delhi

Press, Jammu for publication in the next issue of
Gazette

listrict Court Bar Association, Anantnag
High Court of J&K and Ladakh, Jammu for uploading on

ry, High Court Wing Jammu/Srinagar for information and

4
5.

6.

7

Ny

:::"L
(Registrar Administration )

W/



57

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

+r

NOTIFICATION

No: 8' /RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Uzma Manzoor
D/o Shri Manzoor Ahmad Sheikh
R/o Sheikh Mohalla Khrew Pampore Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

legree Certificate from concerned University and verification of his/her character

and antecedents from CID His/her name has been enterl under

roll of Advocates maintained by this R

The renewal/l :ensign of 'visional licence/enrl must b

sought by the advocate before the date of expi le absolute/fiunless

enrollment as an Advocate is ordered there before

re

(n6istrar Administration )

serial

By Order

No: f3q Fb . )o /RG/LP Dated tB .03.2025 %bY
Copy

1

2

3.

forwarded to the: -
Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Manzoor, Advocate

. . .... for information and necessary action.

4
5

6

7

r,. \, _//q
(Registrar Administrati

An
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

P VX /RG/LP
0

No Dated : f / .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Umar Bashir
S/o Shri Bashir Ahmad Hajam
R/o Ningli Sopore Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate frol concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under

No. JK- 148-2025 in the roll of Advocates maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expi unless the absolute/final

serial

enrollment as an Advocate is ordered there befor€

K/ b)IT.. “\ / -l)
(PegistMdminis_tralion)

bY'

-FI

By Order

No: l}£33'yo _/RG/LP Dated II .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umar Bashir, Advocate

. .. ... for information and necessary action )

4
5.

6.

7

\/

Hs’”s-
idm in istration)

r)'
(RegistraT
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R
ENROLLMENT

NOTIFICATION

RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Uzmat Bashir
D/o Shri Bashir Ahmad Dar
R/o Turka Tachloo Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 149-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expirv unless the absolute/final

enrollment as an Advocate is ordered there before,

By Order

„-..-...„="'="’T''’'"W
r ) (

No:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzmat Bashir, Advocate

. .. ... for information and necessary action.

4

5.

6.

7

S;u
n istrati

r)'
( Registrar-

Z
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NOTIFICATION

/RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Wilayat Maqbool
S/o Shri Mohammad Maqbool Lone
R/o Andergam Pattan Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-150-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there befon

By Order
(B&ish istraXion)

N„ Ib'lbs-t+e /RG/LP D,t,d IB .03.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wilayat Maqbool, Advocate

. .. .. .for information and necessary action.

4
5.

6.

7

r)
(Registrar–Administration)

V. ',//



61

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

8£e i „ x /RG/LPNo Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Ms. Zeenat Qayoom
D/o Shri Abdul Qayoom Dar
R/o Zaloosa Charar-i-sharief Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-151-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order dny
(Registrar Adm inistH

hrSy

4
;;;}bFa
on

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zeenat Qayoom, Advocate

. .. ... for information and necessary action .

No /RG/LP Dated /3 .03.2025

4

5.

6.

7

(kggistrmnistrat
'> (bYl/
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0
ENROLLMENT

NOTIFICATION

/RG/LP Dated: /3 .03.2025

It is hereby notified that vide High Court Order Dated 04.03.2025

Mr. Zubair Ahmad Khan
S/o Shri Gh Ahmad Khan
R/o Jaggerpora Handwara, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-152-2025 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/fing

enrollment as an Advocate is ordered there before

r eb1

ini

Copy fo
Id Sessions Judge, Kupwara
Incil of India, New Delh
lent Press, Jammu for publication in the next issue of

Government Gazette

By Order
bH

No: 139 SS , Gk Dated D .03.2025
#

1

2

3.

4
5.

6

7

President, District Court Bar Association, Kupwa ra
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubair Ahmad Khan, Advocate

. ..... for information and necessary action.


